
FIR No.71/2020 
PS : Gokal Puri 
U/s. 147/148/149/380/427 IPC 
State Vs. Manoj @ Mannu 
 
08.09.2020 
 Proceedings conducted through Video Conferencing. 

Present: Mr. D.K. Bhatia, Ld. SPP for State. 

  Mr. V.K. Goswami, Ld. Counsel for applicant/accused. 

 

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It is submitted on behalf of applicant/accused that he has been lifted 

from his house and falsely implicated in this case and in case FIR No. 

146/2020, PS Gokal Puri.  It is further submitted that applicant/accused has 

been arrested in this case only on the basis of disclosure statement.  It is 

further submitted that applicant/accused has already been released on bail 

in case FIR No. 146/2020, PS Gokal Puri by Ld. Court of Sessions.  It is 

further submitted that nothing has been recovered from the possession of 

applicant/accused.  It is submitted that applicant/accused has clean past 

antecedents and he is the sole bread earner of his family which consists of old 

aged parents. It is further submitted that applicant/accused is in JC since 

10.08.2020 and that the bail application may also be considered in view of 

Corona Pandemic.  It is prayed that applicant/accused may be admitted to 

bail.   

On the other hand, Ld. SPP has opposed the bail application stating 

that applicant/accused was found involved in vandalization, rioting, looting 

and arsoning of public and private properties while being part of unlawful 

assembly.  It is further submitted that there is CCTV footage in case FIR No. 

146/2020 in which applicant has been identified and the place of incident of 

FIR No. 146/2020 is just 35 meters away from the place of incident of present 

FIR.  It is further submitted that applicant/accused is also involved in two 



more cases of similar nature. It is prayed that bail application may be 

dismissed.  

I have considered the submissions of Ld. Counsel for applicant/accused 

as well as Ld. SPP for State.    

 Allegations against the applicant/accused are that applicant/accused 

was a member of unlawful assembly and he was found involved in 

vandalization, rioting, looting and arsoning of public and private properties 

including cosmetic and electronic shop of the complainant.  

Applicant/accused has been identified in CCTV footage of case FIR No. 

146/2020 which was recorded at the distance of 35 meters from the shop of 

the complainant. It is evident from CCTV footage that applicant/accused was 

a part of unlawful assembly and according to Section 149 IPC, every member 

of unlawful assembly is guilty of offence committed by that assembly in 

prosecution of common object. Applicant/accused has been arrested on 

10.08.2020 and investigation qua other incidents which occurred in the 

vicinity of present place of incident is still going on and the role of the 

applicant is also to be ascertained in those cases.  Other co-accused are also 

yet to be arrested.  Applicant/accused is also stated to be involved in two 

other cases of similar nature. Keeping in view all these facts and 

circumstances, I do not find any ground in the application to release the 

applicant/accused on bail.  Application is accordingly dismissed.      

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
       08.09.2020   

 
 
 
 
 
 
 
 
 



FIR No.71/2020 
PS : Gokal Puri 
U/s. 147/148/149/380/427 IPC 
State Vs. Nikhil @ Ilu 
 
08.09.2020 
 Proceedings conducted through Video Conferencing. 

Present: Mr. D.K. Bhatia, Ld. SPP for State. 

  Mr. Vijay Goswami, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It is submitted on behalf of applicant/accused that he has been lifted 

from his house and falsely implicated in this case in case FIR No. 146/2020, 

PS Gokal Puri.  It is further submitted that applicant/accused has been 

arrested in this case only on the basis of disclosure statement.  It is further 

submitted that applicant/accused has already been released on bail in case 

FIR No. 146/2020, PS Gokal Puri by Ld. Court of Sessions.  It is further 

submitted that nothing has been recovered from the possession of 

applicant/accused.  It is submitted that applicant/accused has clean past 

antecedents and he is the sole bread earner of his family. It is further 

submitted that applicant/accused is in JC since 10.08.2020. It is further 

submitted that bail application may also be considered in view of Corona 

Pandemic.  It is prayed that applicant/accused may be admitted to bail.   

On the other hand, Ld. SPP has opposed the bail application stating 

that applicant/accused was found involved in vandalization, rioting, looting 

and arsoning of public and private properties while being part of unlawful 

assembly.  It is further submitted that there is CCTV footage in case FIR No. 

146/2020 in which applicant has been identified and the place of incident of 

FIR No. 146/2020 is just 35 meters away from the place of incident of present 

FIR.  It is further submitted that applicant/accused is also involved in two 

more cases of similar nature. It is prayed that bail application may be 

dismissed.  



I have considered the submissions of Ld. Counsel for applicant/accused 

as well as Ld. SPP for State.    

 Allegations against the applicant/accused are that applicant/accused 

was a member of unlawful assembly and he was found involved in 

vandalization, rioting, looting and arsoning of public and private properties 

including cosmetic and electronic shop of the complainant.  

Applicant/accused has been identified in CCTV footage of case FIR No. 

146/2020 which was recorded at the distance of 35 meters from the shop of 

the complainant. It is evident from CCTV footage that applicant/accused was 

a part of unlawful assembly and according to Section 149 IPC, every member 

of unlawful assembly is guilty of offence committed by that assembly in 

prosecution of common object. Applicant/accused has been arrested on 

10.08.2020 and investigation qua other incidents which occurred in the 

vicinity of present place of incident is still going on and the role of the 

applicant is also to be ascertained in those cases.  Other co-accused are also 

yet to be arrested.  Applicant/accused is also stated to be involved in two 

other cases of similar nature. Keeping in view all these facts and 

circumstances, I do not find any ground in the application to release the 

applicant/accused on bail.  Application is accordingly dismissed.      

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 
(Purshotam Pathak) 

Chief Metropolitan Magistrate 
  North-East : Delhi 
       08.09.2020   

  



FIR No.241/2019 
PS : Khajuri Khas 
U/s. 147/148/149/436 IPC 
State Vs. Unknown 
 
08.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  Mr. Salim Malik, Ld. Counsel for applicant. 

   

 This is an application for calling status report from SHO, PS Khajuri 

Khas.   

 State report has already been received and copy thereof has already 

been supplied to ld. Counsel. 

 Submissions heard on behalf of both the parties.   

 At the request of Ld. Counsel, matter is adjourned for further report on 

24.09.2020. 

 IO is directed to file further status report on the next date of hearing.   

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      06.09.2020 

  



FIR No.234/2020 
PS : Khajuri Khas 
U/s. 147/148/149/392/436/34 IPC 
State Vs. Sumit 
 
08.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  Mr. A.K. Kochar, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail u/s. 167 (2) 

Cr.P.C. 

Reply to the application received. 

 Ld. Counsel submits that IO has filed a detailed report on the 

application, however, he has not mentioned anything with regard to filing of 

charge sheet and the maintainability of application u/s. 167 (2) Cr.P.C. 

 Ld. SPP submits that a fresh reply may be called from the IO. 

 In view of submissions of Ld. Counsel and Ld. SPP,  IO is directed to file 

fresh reply in respect of application u/s. 167 (2) Cr.P.C. only. 

 Put up for reply and arguments on 09.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 08.09.2020   

  



FIR No.92/2020 
PS : Gokal Puri 
U/s. 147/148/149/392/247 IPC 
State Vs. Unknown (Applicant Hazi Mehmood Khan) 
 
08.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

Mr. Pradeep Kumar, Ld. APP for State. 

  None for applicant. 

   

 This is an application moved on behalf of applicant for reinvestigation 

of the case. 

 None has joined the proceedings on behalf of applicant. 

 Put up with charge sheet on  25.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
       08.09.2020   

  



FIR No.134/2020 
PS : Dayal Pur 
U/s. 147/148/149/307 IPC 
State Vs. Shahrukh Malik 
 
08.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

Mr. Pradeep Kumar, Ld. APP for State. 

  Mr. Nasir Ali, Ld. Counsel for applicant/accused. 

  IO/SI Pankaj.  

 Reply to the application received. 

 Arguments heard on the application u/s. 91 Cr.P.C. for providing call 

details record of mobile numbers 7840010135 and 7827910095.  

 IO submits that from the said applicant two mobiles having three SIM 

cards were recovered and he has already obtained the CDR of mobile number 

8700823096.  He also submits that he has written a letter to service provider 

for providing the CDR of mobile numbers 7840010135 and 7827910095 and 

in that regard, the supplementary charge sheet will be filed.   

  Ld. Counsel submits that the application may be kept pending and 

disposed once the IO obtains the CDR. 

At request of Ld. Counsel, put up on 23.09.2020.   

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
       08.09.2020   

 

 

 



FIR No.134/2020 

PS : Dayal Pur 

U/s. 147/148/149/307 IPC 

State Vs. Shahrukh Malik 

 

1:20 PM 

               Pr:  Ld. SPP for State. 

                     IO/SI Pankaj.  

                        At this stage the IO and the Ld. SPP have re-joined and the 
Ld. SPP submits that in the morning when the matter was taken up, the IO 
under some confusion  submitted that he has send the letter for CDR in regard 
to other two mobile numbers, however no letter has been send to the service 
provider. 

Considering the submissions of Ld. SPP the date already given is cancelled. 

Put up for arguments on 14.08.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

 

 

 

                                                                            (Purshotam Pathak) 

                                                                   Chief Metropolitan Magistrate 

                                                                           North-East : Delhi 

                                                                               08.09.2020   

 

 

 

 

               



FIR No.65/2020 
PS : Bhajan Pura 
U/s. 147/148/149/186/353/332/436 IPC 
& 3/4 PDPP Act  
State Vs. Unknown (Vineet Kumar) 
 
08.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

Mr. Pradeep Kumar, Ld. APP for State. 

  None for applicant. 

   

 This is an application moved on behalf of applicant for issuing 

necessary directions to IO/SHO. 

 Status report not received. Same be called for 09.09.2020. 

 Copy of this order be sent to IO/SHO for compliance.   

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
       08.09.2020   

 


		2020-09-08T16:52:56+0530
	PURSHOTAM PATHAK


		2020-09-08T16:53:30+0530
	PURSHOTAM PATHAK


		2020-09-08T16:54:21+0530
	PURSHOTAM PATHAK


		2020-09-08T16:54:52+0530
	PURSHOTAM PATHAK


		2020-09-08T16:55:28+0530
	PURSHOTAM PATHAK


		2020-09-08T16:56:12+0530
	PURSHOTAM PATHAK


		2020-09-08T16:56:38+0530
	PURSHOTAM PATHAK


		2020-09-08T16:57:11+0530
	PURSHOTAM PATHAK




